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PART IX.
Circulars and General Letters by the Comptroller, Orissa.

OFFICE OF THE COMPTROLLER, ORISSA.

Circular No. 43.
From

P. N. RAJAGOPAL, Esq.,
COMPTROLLER, ORISSA,

To
ALL DISBURSING OFFICERS AND TREASURY OFFICERS

IN ORISSA.
Ranchi, the 5th July 1938.

Subject.—Withdrawal from the General Provident Fund.

i

Sir,
T t-tavp flip honour to invite a reference to Circular letter No. 711, dated 

i r i i HAVE,the non r , ., 0ffice 0f tiie late Accountant-General,the l0th September 1984 issued frornt^ ^ ^ reference), and to observe that
ihar and Onssa (copy en which the instructions contained therein

instances have come to my notice in wtucn cne ins
have not been strictly followed.

, . t0 avoid unnecessary correspondence which 
I would, therefore, request t . . payees’ receipts, the instructions

results from the non-submission o 1 allowed in future. The Treasury Officers 
contained therein may kindly be strictly in the Circular, referred to

" •* Ltua> payees’ receipts aid stamped, where !iare requested to see 
above, are invariably suppo 
necessary. iI have fcho honour to be, 

Sir,
Your most obedient servant,

P. N. RAJAGOPAL, 
Comptroller, Orissa.
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15th September 1934, from the Acc0Unf 
11 Disbursing aud Treasury Offices in "‘bat

dated the 
’ Banchi, to aof Circular letter No. 711 

General, Bihar and Orissa, 
and Orissa.

Copy
\

tnal payee’s receipt, stamped or vin%
I toee ,b, bonon, •• *» S£ Se3“ % fi

f -Gutted officers except m ^ ^ the Acquittance roU.e3
jTthe non-Gazetted officers, receip. . ^ nQt aiways sent to tins office and

Tt- is noticed that actual payee s ie P avoid this all such withdrawals
■ hc S unnecessary correspondence. , where necessary. Treasury
St ^ “t.i'St'tSjme,® il such bUis are not suppo*,,, 
Officers are being mstrucieu u
by actual payee’s receipts. , Provident Funds m fractions o{

Deposits to or withdrawals from any of wlthdraWals from any provident
a rup3a,e not pennWb le. *, b. allotted ezoept ,n cases m *ch

1
CUTTACK: Prm'ad and Published Lv A. Aeharjya, Actg. Press Officer, Govt. Press, 0. G. 18—384-28-7'1936,

k


